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LT teams survey private
schools across Kamrup

Alleged textbook, school bag policy violations

GUWAHATI, June 12: Act-
ing on government directives
following a complaint before
the National Human Rights
Commission (NHRC), faculty
teams from the District In-
stitute of Education and
Training (DIET), Kamrup,
Mirza on Thursday conduct-
ed surprise inspections in
private schools across the
district to assess compliance
with prescribed textbook
norms and the National
School Bag Policy, 2020,

The survey teams visited
private schools during school
hours and covered all nine ed-
ucational blocks of Kamrup dis-
trict — Boko, Chamaria,
Kamalpur, Hajo, Chhaygaon,
Rani, Rampur, Kulhati and
Rangia. The inspections were
aimed at idenfifying schools
allegedly prescribing text-
books from private publishers
mmstead of those recommend-
ed by the NCERT or the re-
spective SCERT, a press re-
lease stated.

The exercise follows a gov-
ernment communication and
notice issued under Section 12
of the Protection of Human
Rights Act, 1993, based on a
complaint lodged by the Namo
Foundation before the NHRC.

The complaint alleged that
several private schools, in-
cluding both CBSE-affiliated
and non-affiliated institutions,
continue to prescribe private
publishers’ textbooks i vio-
lation of prescribed norms.
Taking cognisance of the
matter, the government di-
rected authorities to conduct
a district-wide survey of pri-
vate schools and verify com-
pliance with educational
guidelines. The survey also
focused on implementation of
the National School Bag Poli-

cy, 2020, which prescribes
class-wise weight limits for
school bags and stipulates that
students should not be re-
quired to carry reference books
to school.

Officials said the findings of
the survey would be compiled
and submitted to the compe-
tent authorities for further ac-
tion, if necessary. The inspec-
tion drive forms part of efforts
to ensure that schools adhere
to government-prescribed ac-
ademic standards and reduce
the burden on students.
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A palpable grief looms over Visakhapatnam Steel Plant tragedy

A massive explosion in the Visakhapatnam Steel Plant on June 8 has claimed the lives of nine persons and severely
injured six others, triggering demands from the victims' kin for accountability and long-term support, while
sparking a nationwide debate on industrial safety, management accountability and privatisation. V. Kamalakara
Rao reports on how the accident unfolded and how it has further aggravated the suffering of workers who have
been on the warpath ever since the Union Government announced its proposal for 100% disinvestment of the
plant.
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V. Kamalakara Rao

The recent explosion in the port city of Visakhapatnam reflects the human costs of an industrial tragedy that
dominates the headlines for a few days and is forgotten till another tragedy strikes. A heart-rending video
recorded on June 8 and now going viral on social media, depicting a father’s final message to his son.

One of the victims, 53-year-old K. Paidiraju, knew that his time was running out, as he suffered over 90% burns in
a massive explosion that occurred in the Plant. The skin on his chest had been burnt away, and every breath was
an agonising struggle. Yet his voice carried the weight of a father’s final message.

“Varma... Daddy,” he whispered, addressing his eldest son. “Take care of your brother. Take care of your mother.
Continue your studies. Don't fight with anyone. Stay united.”

Within 48 hours, on June 10, Paidiraju succumbed to his injuries at MGM Seven Hills Hospital in Visakhapatnam,
becoming the ninth fatality of the devastating industrial disaster at the Rashtriya Ispat Nigam Limited (RINL)-
Visakhapatnam Steel Plant.

The video soon went viral across social media platforms, emerging as the haunting symbol of a tragedy that
reduced hardworking men to ashes within seconds.

Among those who perished were technicians Gonitha Bhanu Kumar, G.V. Appa Rao and M. Krishna Nagu; general
foreman K. Prabhakar Rao; and a promising young manager, Bheem Kumar, also known across the Plant as “Gold
Kumar”.

The intensity of the inferno was such that several bodies recovered from the wreckage of Steel Melting Shop-1
(SMS-1) were beyond recognition. Forensic teams at the King George Hospital (KGH) mortuary had to rely on DNA
analysis to identify the victims and hand over their remains to grieving families.

As investigators continue examining the twisted remains of Caster-2, the human cost of the disaster is visible
across Visakhapatnam.
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In Gangavaram, not far from the steel plant, Paidiraju’s home is filled with mourners. His wife remains
inconsolable, while his two sons repeatedly watch the video carrying their father’s final words.

Like Paidiraju’s family, relatives of the other victims are struggling to come to terms with their loss.

Appa Rao’s wife, Rachamma, recalled that her husband, on the fateful day, left for the Plant from a hospital where
their elder son was admitted due to a high fever. After arriving, Rachamma called Appa Rao, when he asked her to
“take care of the children”, a visibly grief-stricken Rachamma recounted it to be her husband’s last words.

Besides their grief, the victims' kin are demanding accountability and long-term support.

“We need immediate government intervention and livelihood support. Fair compensation alone is not enough. We
need security for our future,” several family members said outside the KGH mortuary while awaiting the release of
the bodies.

The anatomy of an inferno
To understand the magnitude of the disaster, one must know the scale of the operation inside SMS-1.

At around 4:15 p.m. on June 8, a massive industrial ladle, identified as Ladle No. 19, was suspended from an
overhead crane. It contained approximately 150 tonnes of molten steel heated to nearly 1,500°C.

The molten metal had been processed through converters and was being positioned above the casting machine
for transfer into a tundish before entering the continuous casting process.

Workers stationed below were carrying out routine preparations for the opening of the ladle’s mechanical slide
gate.

Then, without warning, disaster struck.

According to preliminary findings compiled by the Chief Inspector of Factories, gases trapped inside the molten
steel may have caused a sudden pressure build-up. Before the slide gate could be opened, an explosion ripped
through the vessel.

Ravi, a supervising technician working nearby, vividly recalls the horrifying moment.

"I heard a sound like a supersonic bomb blast. Within seconds, a huge ball of fire shot up nearly 80 feet to the
ceiling. Overhead Crane-2 caught fire almost instantly. The molten steel did not simply spill. It exploded outward
like pressurised foam, raining down like volcanic lava over a vast area. We ran for our lives, but those directly
underneath had no chance,” he said.

The molten steel, glowing white-hot at temperatures approaching 1,600°C, instantly engulfed the workers below.
Several were killed on the spot, while others suffered catastrophic burns.

Political reverberations
The tragedy quickly acquired political dimensions.

As RINL is a Navratna Central Public Sector Enterprise, the accident triggered a national debate on industrial
safety, management accountability and privatisation.

Prime Minister Narendra Modi expressed grief over the incident and announced an ex gratia payment of 2 lakh
from the Prime Minister’s National Relief Fund for the families of the deceased and ¥50,000 for those injured.

Union Minister for Steel and Heavy Industries H.D. Kumaraswamy arrived in Visakhapatnam shortly after
midnight on June 9. Accompanied by Union Civil Aviation Minister and Srikakulam MP, Kinjarapu Rammohan
Naidu, he visited the injured workers undergoing treatment at various hospitals and reviewed the situation.



Kumaraswamy announced a relief package of ¥25 lakh for the family of each deceased worker, along with a
permanent job in RINL for an eligible family member.

For the injured, compensation of ¥10 lakh each was announced, while the company committed to bearing the full
cost of medical treatment and rehabilitation.

Chief Minister N. Chandrababu Naidu closely monitored the situation from Amaravati and directed officials to
ensure speedy rescue and relief operations.

State IT and HRD Minister Nara Lokesh visited the accident site and met the bereaved families.

“We are not merely providing financial assistance and moving on. After the mourning period is over, we will invite
the affected families to Amaravati and discuss long-term support measures, including education for their children
and their overall welfare,” he said.

Deputy Chief Minister Pawan Kalyan also raised questions regarding industrial safety protocols, pointing to
reports of technical issues in a nearby unit a day before the accident.

Meanwhile, YSRCP president and former Chief Minister Y.S. Jagan Mohan Reddy demanded a transparent and
independent investigation into the incident, alleging that safety standards may have suffered due to the Plant's
financial difficulties.

The disinvestment debate
Beyond the immediate tragedy lies a larger and more contentious issue. For several years, workers and trade
unions have been protesting against the proposed 100% disinvestment of RINL by the Union Government.

Many employees believe that the Plant’s financial difficulties have directly affected safety standards.

Trade union leaders, including D. Adinarayana, J. Ayodhya Ramu and Mantri Rajasekhar, argue that the company
has been struggling under severe financial pressure, resulting in reduced operational capacity and a shortage of
funds for maintenance and infrastructure upgrades.

“When a large steel plant is starved of resources, the first casualties are preventive maintenance, safety audits and
equipment replacement,” Mr. Adinarayana said.

Ayodhya Ramu pointed to increasing dependence on contract labour in specialised operations.

“There is a severe shortage of regular employees. Many critical functions are now being handled by contract
workers who may not have the same level of training and experience. This creates additional risks in a highly
hazardous environment,” Mr. Ramu said.

However, Minister Nara Lokesh rejected attempts to link the accident directly to privatisation. He noted that the
Central government had recently extended substantial financial support to RINL to stabilise operations and
address debt-related concerns.

Despite such assurances, workers remain sceptical. Many believe that unless the Plant secures captive iron ore
mines and achieves greater financial stability, it will continue facing operational and safety challenges.

Seeking Accountability
To determine the exact cause of the explosion, the Ministry of Steel has constituted a three-member independent

inquiry committee headed by the Director-in-Charge of SAIL's Bokaro Steel Plant.

The committee is expected to examine several critical issues.



Why did the safety systems fail to detect possible gas accumulation inside the molten steel? Was the refractory
lining of the ladle adequately monitored and maintained? Were there any operational pressures to accelerate
production despite warning signs?

The answers to these questions will be crucial in determining accountability and preventing future tragedies.

The National Human Rights Commission (NHRC) has also taken cognisance of the incident and sought a detailed
report from the Andhra Pradesh government within two weeks. The NHRC has requested information on the
condition of the injured workers, the compensation provided, and the measures being taken for the affected
families.

A legacy written in steel and blood
This is not the first time the Visakhapatnam Steel Plant has witnessed such tragedy.

Popularly known as “Vizag Steel”, the Plant occupies a unique place in the socio-political history of Andhra
Pradesh. It emerged from the historic “Visakha Ukku-Andhrula Hakku” movement of the 1960s, during which 32

protestors lost their lives in police firing while demanding a steel plant for the State.

For many people, therefore, the Plant is more than an industrial unit - it is a symbol of regional pride and
sacrifice.

Yet its history has also been scarred by repeated industrial accidents.

The darkest chapter occurred in June 2012, when an explosion in the oxygen control unit of SMS-2 claimed 19
lives, including senior officials and union leaders.

In the years that followed, minor gas leaks, pressure valve failures and other accidents periodically claimed lives
and exposed vulnerabilities in safety systems.

In May 2022, an explosion at Blast Furnace 3 injured several workers and renewed concerns about safety
standards.

Trade unions argue that a common thread runs through these tragedies. According to them, chronic staff
shortages, delayed maintenance schedules and excessive dependence on contract labour have steadily weakened

the Plant's safety culture.

“The problem is not a lack of engineering expertise. It is a gradual erosion of safety practices,” said a senior trade
union leader.

For the people of Visakhapatnam, the steel plant remains a symbol of sacrifice, pride and perseverance. But every
industrial accident chips away at that legacy.

As investigations continue and families mourn their loved ones’ deaths, one painful question lingers: how many
more lives must be lost before industrial safety becomes non-negotiable?

Until that question is answered, the proud moniker of “Ukku Nagaram” (Steel City) will continue to carry the bitter
taste of avoidable tragedy.
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NHRC issues conditional summons to Bargarh Collector over unpaid ex-gratia

National Human Rights Commission (NHRC) issued a conditional summons to the Bargarh Collector for failing to
disburse Rs 15 lakh compensation to the family of a 12-year-old boy who died from severe burn injuries.
Srijata Mishra 13 Jun 2026 09:23 IST

National Human Rights Commission (NHRC) issued a conditional summons to the Bargarh Collector for failing to
disburse Rs 15 lakh compensation to the family of a 12-year-old boy who died from severe burn injuries.

The victim has been identified as Pratyush Bhaena. Pratyush reportedly sustained these injuries after allegedly
falling into hot ash dumped by the Kaleshwar rice mill on February 26, 2025.

Despite subsequent directives from the Home department instructing the local administration to ensure
compliance and submit proof of payment to the apex rights body by January 31, the order remained unfulfilled.

Judicial Mandate And Enforcement Directives
The Commission has now set a firm deadline, directing the Bargarh Collector to ensure full compliance with its
compensation order on or before June 24.

Arrest Order: The NHRC explicitly stated that if its directives are not met by the stipulated date, the Bargarh
Superintendent of Police (SP) shall arrest the Collector.

No Official Response: Bargarh Collector Aditya Goyal could not be reached to comment on the development.

Background Of The Case

The severe legal intervention follows proceedings on October 29, during which the NHRC formally recommended
the Rs 15 lakh payout to the boy's next of kin within a six-week timeframe. The escalating friction between the
rights commission and local authorities underscores a strict approach to administrative delays in public safety
and corporate negligence cases.
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OPINION | Why the Supreme Court's observation on child labour is a timely reminder

The observation held up a mirror to an uncomfortable reality that India can no longer afford to ignore
Puja Marwaha Updated - June 12, 2026 08:29 PM IST

When the Supreme Court recently described the employment of children in orchestras, dance troupes, spas and
allied establishments as a "serious issue", it did more than respond to a Public Interest Litigation. The observation
held up a mirror to an uncomfortable reality that India can no longer afford to ignore.

Behind the glitz and glamour of the entertainment industries lies a fundamental question: when a child is valued
more for the work she can perform than for the childhood she deserves, are we not crossing a line that neither
the law nor our collective conscience should ever normalise?

The question demands urgent attention. Hearing a PIL filed by senior advocate H.S. Phoolka, a Bench led by
Justice Surya Kant, along with Justice Joymalya Bagchi and Justice Vipul M. Pancholi, sought responses from the
Union Government, the National Commission for Protection of Child Rights (NCPCR), and the National Human
Rights Commission on the employment of children and adolescents in dance troupes, orchestras, massage
parlours and spas. The move reflects a timely and significant recognition that child labour is not merely a labour
issue; it is, at its core, a child protection issue.

The significance of SC's intervention extends far beyond dance troupes,

orchestras or massage spas. It compels us to examine the larger ecosystem in which children participate in
entertainment and performance-related activities. As responsible citizens, are we doing enough to safeguard our
children involved in the larger entertainment ecosystem, including television, reality shows, advertisements, live
events and the rapidly expanding world of digital content?

The answer remains deeply concerning.

Legal framework and child labour

India already possesses a detailed legal framework to protect children from labour and exploitation. The Child and
Adolescent Labour (Prohibition and Regulation) Act (CALPRA) prohibits the employment of children below the age
of 14 in all occupations and processes, while regulating the conditions under which adolescents between the ages
of 14 and 18 may work. In spirit, the law recognises a simple but powerful principle: childhood must not be
compromised for economic gain. Yet, the continued presence of children in sectors that expose them to long
working hours, unsafe environments and heightened risks of abuse raises troubling questions about
implementation and oversight.

At the same time, experiential knowledge tells us that child labour rarely exists in isolation. It is often intertwined
with poverty, migration, school dropouts, trafficking and social vulnerability. Children who enter informal and
poorly regulated workspaces are frequently invisible to protection systems and are more susceptible to
exploitation.

Whether in a factory, a roadside establishment, a private household, a dance troupe or an entertainment venue,
the underlying issue remains the same: a child who should be in school, at play, or with family support is instead
pushed into circumstances that compromise safety, dignity and development. The Supreme Court's concern,
therefore, must be viewed through this broader lens.

Study findings show gaps in child protection
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These concerns were echoed in "Child Artists in India: An Exploratory Study in Mumbai", conducted by CRY - Child
Rights and You in collaboration with Monk Prayogshala in 2022.

Drawing on interviews with parents, former child artists, producers, casting agents, acting institutes and industry
associations, the study highlighted critical gaps in child protection mechanisms within the entertainment sector. It
recommended mandatory child protection policies for media and production houses, regular capacity-building by
child rights experts, stronger monitoring at event sites, greater awareness among stakeholders and transparent,
child-friendly contractual arrangements. The study also underscored the importance of informed parental
consent and adherence to national laws and the principles of the UN Convention on the Rights of the Child.

The findings point to a larger reality. The challenge is not merely legal; it is institutional and behavioural. Laws can
establish safeguards, but protecting children requires systems that function effectively and a society that refuses
to normalise their exploitation.

Judicial continuity and accountability

For decades, the Supreme Court has consistently emphasised that childhood cannot be sacrificed at the altar of
economic or commercial interests. In the landmark M.C. Mehta vs State of Tamil Nadu (1996) judgment, the Court
called for the eradication of child labour in hazardous industries and underscored the State's responsibility to
ensure rehabilitation, education and protection for affected children. The recent observation continues this
constitutional tradition of placing children's rights at the centre of public policy and governance.

Several recommendations emerging from the CRY-Monk Prayogshala study can help strengthen existing
safeguards. These include the creation of a dynamic national and State-level database of children engaged in
entertainment-related work, jointly maintained by the Ministries of Women and Child Development, Labour,
Employment and Education.

Such a mechanism could facilitate better tracking and monitoring of children's well-being. The study also called
for mandatory child protection policies across the industry, effective grievance redressal systems under the
oversight of District Magistrates, and stronger involvement of Child Welfare Committees (CWCs). Industry bodies,
too, must be encouraged to refer complaints to statutory authorities such as CWCs, the NCPCR and State
Commissions for Protection of Child Rights (SCPCRs).

The way forward

The Supreme Court's intervention should therefore be seen as more than a procedural legal development. It
presents an opportunity to strengthen enforcement, improve accountability and bridge the gap between legal
intent and ground realities. Governments, regulatory institutions, industry bodies, civil society organisations and
communities - all have a role to play. Most importantly, children and their caregivers must be empowered to
participate in decisions that affect their safety, dignity and development.

India does not suffer from a lack of laws. Nor does it lack institutions mandated to protect children. What has
often been missing is the collective resolve to ensure that every child, regardless of background or circumstance,
is first recognised as a child before anything else.

The Supreme Court has signalled its concern. The larger challenge now is to translate that concern into action. For
every child found working where they should be learning, playing and growing is not merely a violation of law - it
is a reminder of a promise yet to be fulfilled.

The true measure of progress will not lie in court observations alone, but in building an India where no child is
compelled to trade childhood for work, and where protection, education and opportunity reach every child
without exception.

(The author is the CEO of CRY - Child Rights and You)
The opinions expressed in this article are those of the author and do not purport to reflect the opinions or views
of THE WEEK.
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Visakhapatnam Steel Plant blast: NHRC seeks report from CS within 2 weeks
Story by Express News Service
12 Jun « 1 min read « Updated 22h ago

VISAKHAPATNAM: The National Human Rights Commission (NHRC) has taken suo motu cognizance of the explosion at Visakhapatnam Steel Plant (VSP) that claimed the lives of nine
workers and left several others with severe burn injuries on June 8.

Acting on media reports, the Commission observed that the incident, if the reported facts are established, raises concerns relating to the protection of workers’ rights and safety.
It has issued a notice to the Andhra Pradesh Chief Secretary, seeking a detailed report within two weeks. The NHRC has directed the government to provide information on the
condition of the injured workers, the medical treatment being extended to them, and the payment of ex-gratia compensation to both the injured workers and the families of those

who lost their lives in the accident.

Aladle carrying 150 tonnes of molten steel reportedly exploded in the Steel Melting Shop of Rashtriya Ispat Nigam Limited (RINL)-run VSP, spilling metal and causing multiple
casualties. The tragedy has triggered concerns over industrial safety practices at plant.

Workers’ unions have alleged that established safety protocols were not adequately followed and that management failed to address potential operational risks. Responding to this,
the Commission said the matter warranted examination in view of serious loss of life and injuries caused by the incident.

The intervention from NHRC comes amid growing demands from labour organisations for accountability, strengthened measures in heavy industries.
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The South First » Telangana
NHRC complaint filed against arbitrary fee hike in TGPSC recruitment exams; aspirants protest delays

The complaint said the sharp increase in application charges creates a serious financial barrier for economically
weaker, rural and unemployed youngsters who depend on government recruitment exams as one of their few
avenues to stable employment.

Sreshta Ladegaam

Published Jun 12, 2026 | 12:05 PM — Updated Jun 12, 2026 | 12:05 PM

Synopsis: A complaint filed with the NHRC challenges the arbitrary fee hike in the fresh recruitment notification
announced by the TGPSC. In separate incidents, aspirants seeking jobs in the Police Department and other
government exams staged protests against the Telangana Government.

A private complaint filed with the National Human Rights Commission (NHRC) on Wednesday, 10 June, challenged
the massive hike in application fees for the jobs announced in the latest recruitment notification published by the
Telangana State Public Service Commission (TGPSC).

It named the State of Telangana, the TGPSC, the General Administration Department, and the Finance
Department of Telangana as the respondents.

Filed by advocate Y Balachander Reddy, the complaint draws attention to the TGPSC notification published on 6
June for the posts of 222 Civil Assistant Executive Engineer (AEE), 49 Electrical AEE, 19 Assistant Environmental
Engineer, and 24 Deputy Education Officer.

The processing fee for the application is ¥1,000 for Other Castes (OC) and Backward Classes (BC) applicants and
¥500 for Scheduled Castes (SC), Scheduled Tribes (ST), and Persons with Disabilities (PwD). This is a steep increase
from the previous application fee of ¥200.

The core grievance is that the sharp increase in application charges creates a serious financial barrier for
economically weaker, rural and unemployed youngsters who depend on government recruitment exams as one of
their few avenues to stable employment. The problem is compounded by TGPSC issuing separate notifications for
similar posts across departments, forcing candidates to pay the higher fee multiple times.

The complaint argues that no transparent justification has been offered for the increase and that the processing
fee hike violates Article 14 (equality before law), Article 16 (equal opportunity in public employment), and Articles
38, 39, 41, and 46 (promotes social justice and requires the state to protect marginalised sections).

The complainant urged the NHRC to seek a detailed explanation from the respondents and examine whether the
fee structure is discriminatory. The complaint also calls for the restoration of affordable fees and the framing of
transparent guidelines for recruitment application charges.
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Job seekers protest against the government
Meanwhile, job aspirants in Hyderabad are taking to the streets to protest irregularities and delays in government
recruitment.

On 10 June, aspirants seeking jobs in the Telangana Police Department staged a protest in Dilsukhnagar following
a recruitment notification for 5,000 posts.

They demanded that the government increase the number of posts to 20,000, citing the ruling Congress’ pre-poll
claim that there are 30,000 vacancies in the department. They also requested a relaxation of the age limit for job
seekers.

Aspirants awaiting the Government of Telangana's official job calendar staged a protest at Chikkadpally Central
Library on 11 June. The police locked the gates of the library until evening and later detained some of the
protesters at the Musheerabad Police Station.

The protestors demanded that the Telangana government fulfil its promise of recruitment to two lakh
government jobs. They added that they would continue to organise demonstrations until the release of a job

calendar.

(Edited by Muhammed Fazil.)
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NHRC Seeks Reply Over 45 Alleged Illegal Madrasa Appointments in UP
Last updated: June 12, 2026 9:30 pm
By The420 Correspondent

Lucknow | The National Human Rights Commission (NHRC) has taken serious cognisance of alleged violations in
recruitment rules in government-aided madrasas in Uttar Pradesh, issuing a show-cause notice to the Minority
Welfare Department after reports of 45 illegal appointments were made despite a ban on fresh recruitments.

According to officials, the controversy emerged after a complaint was filed alleging that between April and May
2025, more than 45 appointments were made in aided madrasas even though the state government had imposed
a complete restriction on new hiring in such institutions. The matter has raised concerns over procedural
violations and administrative oversight within the department.

Human rights activist Talha Ansari approached the NHRC with a detailed complaint, alleging that the then
registrar of the department bypassed official instructions and approved multiple appointments in violation of the
recruitment ban. The complaint has prompted the commission to seek clarification from the Minority Welfare
Department regarding the circumstances under which these appointments were permitted.

The complaint specifically highlights several institutions where the alleged illegal appointments took place. These
include Madrasa Arabia Ashraful Uloom in Prayagraj, Aliya Misbahul Uloom in Prayagraj, Bahrul Uloom Oriental
College in Ghazipur, Madrasa Al-Jamiatul Arabia Gausia in Kanpur, Madrasa Darul Uloom in Ayodhya, and Madrasa
Islamia Arabia Bahrul in Barabanki. Authorities are now examining appointment records and recruitment files
from these institutions to verify compliance with government directives.

Sources indicate that the issue is currently under preliminary investigation at the Directorate of Minority Welfare,
where documents related to staffing, approvals, and recruitment procedures are being reviewed. Officials are also
expected to verify whether proper administrative clearance was obtained before the appointments were made.

Meanwhile, NHRC has directed the department to submit a detailed explanation regarding the alleged violations,
including justification for the appointments made during the enforcement of the recruitment ban. The
commission has also sought details of the officials responsible for approving the appointments and whether
disciplinary action has been initiated against those involved.

In a parallel development, the Uttar Pradesh Minority Welfare and Waqf Department has also initiated a major
digital reform aimed at improving transparency in legal monitoring. Principal Secretary Sanyukta Samaddar
launched a newly developed “Court Case Module” on the Uttar Pradesh Madrasa Education Council portal through
a virtual meeting conducted via Zoom.

Officials stated that the new module is designed to provide real-time updates on court cases involving the
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department. It will allow district-level Minority Welfare Officers to upload and update the latest status of pending
cases in the High Court and Supreme Court directly on the online system.

The initiative aims to ensure that accurate and updated information about ongoing litigation is available at all
administrative levels. According to officials, this will help eliminate delays in communication and improve
coordination between district offices, directorate-level authorities, and the state secretariat.

The Court Case Module is also expected to strengthen monitoring mechanisms by enabling continuous review of
legal matters across all districts. Authorities believe that centralized digital tracking will significantly improve
efficiency in handling litigation and reduce administrative lapses.

Officials added that the system will play a crucial role in strengthening governance by ensuring transparency in
case management and providing timely updates for decision-making at higher levels. It is also expected to
support better accountability among field officers responsible for reporting court-related developments.

The twin developments—alleged recruitment violations and the launch of a digital monitoring system—have
brought renewed attention to administrative functioning within the Minority Welfare Department. While the
NHRC probe focuses on accountability in past recruitment practices, the new digital initiative aims to modernize
and streamline future legal monitoring processes.

Further action in the recruitment case is expected after the department submits its official response to the NHRC,
while the court case module will be rolled out across all districts for full implementation in the coming weeks.
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NHRC summons Bargarh collector for non-compliance

Bargarh collector Aditya Goyal could not be reached for his comments on the issue.
Express News Service
Updated:12th Jun, 2026 at 10:46 AM

BARGARH: The National Human Rights Commission (NHRC) on Wednesday issued a conditional summons to the
Bargarh collector for not implementing its order of paying Rs 15 lakh compensation to the kin of a 12-year-old boy
who died from burn injuries after allegedly falling into hot ash dumped by a rice mill last year.

The victim, Pratyush Bhaena, had sustained severe burn injuries after allegedly falling into hot ash dumped by
Kaleshwar rice mill on February 26 last year.

In its proceedings on October 29, the NHRC recommended payment of “15 lakh compensation to the next of kin
within six weeks. It also noted that the Home department had subsequently directed the Bargarh collector to
ensure compliance and submit proof of payment to the NHRC by January 31.

The NHRC directed the Bargarh collector to ensure compliance with its order on or before June 24.

The Commission further stated that if its directions are not complied with by the stipulated date, the Bargarh SP
shall arrest the collector.

Bargarh collector Aditya Goyal could not be reached for his comments on the issue.
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fRreprard gt o1 %8 &1 - afofepr emf, aremer aTer TReToT ST
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gikag famT &1 921 Sifeam: 350 a9t &l Siid, agar 5 drg SAfT

BTG UiasH famT = oA i 3k NHRC & fAder IR o1 Gremm Sifeam Iaimar g1 31 ddh 350 argHl ol i # 5.50 T1d ¥9g
AT I T & | TAIR 61 & ST i Hich TR §TY ST 36 &8
Harrison Masih 12 Jun 2026 15:15 IST

BT URaE AT 3 UerR & amit 941 6t Tu+ S 1 AU Y& a1 81 a8 19 TE AarfdeR ST arstt
=R (NHRC - National Human Rights Commission) 3R gufid i & fAder & dga et i1 38T &1 819 deh a1 350
ATl chl ST 81 gehl & 1R 5.50 ARG TUT T AT I TT &1 TAUR hid I« # 37 hfa 3R TAT8ER Hich TR 1 geI¢ ST 38 &
gfkas Sger Qg Uahler 3 et sfdertRRal ot o sRarg & fAder g 81

R T gl Ig A

TS G &l ThepdT 3R FdST-eh UiRag ol RIS THT 39 ST o1 Jid ded &1 Hared =T 3R THaaTRE! = Al
TREM I A ol ot e FAder fAg &

g fAger & S feharaas & feiw aRag R = ag Ry siferam = fokam| sif i amt oft e R SRt g

IR 99} R § @Y R

gftag emgerd = Tt & ofik fore uRag sifderRal &t Tk g a6t 6t HeE & Fia wext & Faer iRy 81 39 99t # 9 g &
foIg 91T 717 SMfagd fAve ofR TioR a2 # @7 31y TT8eR Hidh WR 8l §¢T¢ ST 36 &1 I8 Gl aiia & folg a1 arfeld 8t
Tehdll 81

RAT-eRT ST STT 38T &

ST & gler 991 & of & &H 10 fhalums emdr & S I3 &Y Sucterdr sifarf wu @ 2w o1 &6t 81 a4t & Sfidiew (GPS-
Global Positioning System) &t JueTeerdT 3R 3Tch ieh BIH He i |t ST 81 Bl 8l

g4t & de gsiiae, fhenw, TRffe ofk gamsya-119 (AIS-119-Automotive Industry Standard 119) #Terl & 31wy fAmfoT &t
T ST &l ST Xa! 81 FefRa Arent @ orenT o+t 99 dist & f&ah +ff ST e 3BT ST 36 &1

fam dter at T givht hrears

GfRag SRR = AT hal & foh Y& AIFh! bl UTeld A el dTel dTg-1 IR Aed fafad & dgd ded sRars gt | fFam digd w®
T SleAT, A FHfad dear 3R ATSH g BT STl SRATS ol STget | i 3 ws fohar & fob gRemm Amienl & T9eiidT st atet
foreft oft TaTeTen ot 18T avem STE|

T TATeTeh! bl &) ST @1 GHSITS

gseh TR ST & A1Y-T1 fAYHT dare o T off 31011 3871 81 veen & fafde et & o9 w@nfaat ok gare! 6 dadh «ff ST gl 81 3=
et SR GRem Al 1 Ut e i fReraa & < @ 81

IfATT <t GRe gART Gatea wrAfAcar &1 T ArFaTf@eR ST 3R Tatea <amarera & fAder o1 st R iR gerdt fharaem
gffeaa e & forg gg sif9a emt off ermaR St tgvm 1 aRkass

YR T, eIl

T

Iid: BitenTe uRagH fawmT a1 snfderives 09 Ale, YR, 12 517 2026

BTG H o9 GRETT AT Al AT i 38T 87
g AT ol I 3R NHRC & AGeit & d8d Ieian ST 38T 8| H8eh GHeATS ol ¢iehaT 3R Arasii-es URag l GRi&rd a1
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ST I 3894 &

41 § si-ahi It it sifFarf 82

gt § A @ HH 10 fhATH &HdT &1 FAMHT I 3R B Sie aradT GPS T ST5ct g1 3 gshiad, fheaq ofik wRffie oft sifard
g1 IR S9T # 3rder hfa ok TTgsR A8l g+ a1l

A s R 99 TaTeleh] R o1 hRATS ghit?
Tiewa™ fAfRaw & dgd aTe el ST | Rt 3R argeler fRdfad fahg ST aend &1 faemT 3 we faar € fob fordt oft fFam aiea
T} Y TR TG S|
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RINL Accident; A -aTfaehR STRINT i ISt ShaTs, 9 Hfieh] Y Hid ol W T, 37TeT WLl TR i Aifed
Azmat ali 12/06/2026 1 minute read

NHRC Action on RINL Blast: 9 &iffies! &hl Hid UR AanfaepR ST & |

faemaTa= Wil wic g1eHT, Y& TuRaTg! o TRl i gt ST |

RINL Blast Update: 1600 fetft arawm # gaim o1 fawhie, 9 #oigyl i /id iR &t g &1

TS =g, 73 faeetl/fRemaraw=H 1 siiyr vaer & fasmaraa—+ f&a g sward A fafids (RINL) & @i wic # gu iwor
fawpie iR 3mT & AW # A AaTfdeR ST (NHRC) = 98T sheH I3TT g1 3T 3 g1ed H 9 ifiieh! i Hia ok &g eI &
TR ®U Y GG g el TSI T T GAM ofd U 31 U & H&g |f<g el Hifeq Sy faban g1

TATTIRE! 7 el & foh afe fifzar Ruiet 7 venifaa aza o) € af a8 arer gffe! & amarfderi & iR Seeieq 6 2ol & amar g1
STTRINT 7 AT WhR & g Ted1g o HieR fawga Rl uegd o<t ol el 81

Hfes GiaAT A 39 gTad & fely HI51 Uefe ol forAQR 381 gU GREIT Uiciehict chl 31! el 3TRIY oI7IIT & | AT 1 ehg1 & fob

I 5 ATk Y& SUR o1 fohT SiTd dt 3ot a81 SHg1 erefl ST Fehdl oft | 381 SIRIdT &l 7efika1 & oid §T Tig=amet 3 ¢
Tt i Rulé aea $i g1

1600 f3ft aroAT WR gon o1 WaTas fawhie

8 S 2026 o aT8ei el Wiic i &iel AfeT AT H 1T 150 & aRel Wiel hl Ueh Asel oh HIeAH § of STl S 38T AT1 39 977
el & aIa &t 1600 3Tt Sfedraw ani

3raTieh aTe # fawhie gt ma, fored foere gon wa @ shriere W thet | fawhie sanT v ot fos g siffies SEehl =de # e gy
ged 7 9 YAl Sl gdAT Hid gl T3, STdfch A  &H B8 31 TR T § o9 19|

Mg 3R gl bt fRAfS w A7 Sara
AFAERR TN = 3= Aifed & W foha & o I57 TR gRT Hsit ST arent KUl J arier siffien] bl ada @red f[&fd o1 qu

faazor enfarer g T1feQ| 59eh a1 gt ST = a8 ff ge1 & o6 gah! o uRsH! a1 arael t foha=it Faras A qf 718 § 3R =
$I ufehar forg AR A 21

QR H IS YGR&T A IR FaTel
femaraT 1 et Wi # §T 39 ged 7 Ueh IR i 321 & WY el # 2iffres gram e R R Hare @s @ fQu &1 sfiew

TS I g & foh IATGH T ohl B1S | chg TR Y& A & TS fohat SiTaT 8, foien! @ifaarsit shrariRal et 31a-t ST+ da
YoM Udl g1 31d it ol TR TRt Sl S 3R 757 TR Sl Ruld W feh 8, iad gred & ardfdes wrut 3R SeR
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despite-a-ban-on-recruitment-nhrc-issues-show-cause-notice/

UP & Hed! # el IR e & arase 45 Fgfaail NHRC = 99T Rt adrsit Aifed
By Pratibha Srivastava -12/06/2026

UP: TR Ua3T TR GRT QT AGH] H el UfehdT TR ek T ST & sTarelg Tar & fafwa Aezd! # 45 & aifdess Fyfemat fag
ST T ATHET G 3T &1 fRehrad e & a1g TEta AaTfeR ST (TTUTeRE) 3 SIetiRedeh chedTul [AHT ol ShRUT SIdTait
Fifed SRt o WEteReoT ART 81 3RIY & foh & Rgfaaat e avf 39 awa &Y 18, 59 AR 7 73 4l W A & @t ot

AHAYhR ehRichdl 3 SIENT et AT g&dTesT

AFAEGR HhRichd! deal SIRT = SRINT H ol oheTs (IR & G1aT foha & o 31 § 78 2025 & &9 dnieii= UoIegR o BRI
45 ¥ 3ifdes fAgfaaar it 71 fRerad & ary defid gxddst o ST Y Iueie PIQ MY §1 SR o e & b fAgfaaat et &
fagdia &Y 71 3k AT Y fAsuer ST smaeTe gl

s STl & ARdl & 9 g & enfie

fRYeprard # TRTRTS, TSGR, SHTR, Srtear 3R IRTsH] & e ISR HaTH] bl Jeciwd fhaT TT g1 §TH HGZHT SRISAT SR
SRIIAT TgoeT S TR S A MA g1 Gl o IR, 370 4 Fo Yol ot STia uge & gt Seusieds hedrur Haemed TR W)
T 38 &

31 3T & ATeTH & gl fAeren! & wdf

ST TR HEZH! H [187eh Hell a1 eht dhaldhd oh <hl faer H & e T8t 81 3+t aes Agferiai ddfaa ueiya afafaat & sk
it off, Afh wfasa F 5§ fenm Ta1 97+ AT & A1eaH § Y hl dIRT 8| TRATAd AT | Jui-¢e Siet arsdm ueier ok
TR St it At fRar ST gehar 81 U2 & hele 15 §9TR HT-T UTtd Hedl & 12 drg 9 3ifdes S1-8Eg 3feag-d 2|

fRY&1 e ol eie Ht THeaeReEt # ugH s fremrad

AR AeRal Y e wraw ot dak off vaggemedt & 50 @ sifdies fAsrd aof g 78 &1 oMl & fh gaefigemet sik
QIS 3TRE] UTGashA AT 814 o &1G T g fR1eTeR! <l ATaaT T UTSIehHl & ST ol 8| SIeU¥iEddh hedlul [T & Faere efider
gTed A Fdr o U fYeprardt i Sifa IR & 3R g AHel | erars ot i ST gl g1 dg), fRIhrIdehd| deTgl 3R o1 el & fh
3514 Gt g H1gd AT & FHE U¥dd o AT &1
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government-ban-on-recruitment-in-madarsa-45-postings-cleared-nhrc-
issue-notice-201781254646272.amp.html

it TR i ek o a1e Hft Azl A g3 45 Fyfaaai, TegeReE & wen Afew
Jun 12, 2026 02:42 pm IST
Srishti Kunjfasiy dareardr, aas

gt # Aezd! # el R Aeh & Aasie 45 Fyfrrar g8 &1 39 A 7 RIhrad & d1e TTU=siRE! = sfeusiedes hedTul fawm &l ifed
AT B 1 AT & STHR TATRIS, YR, ATeA] T 31 21edl A Agferai gs g1

gdt & Al TRAR gRT TS SraTa Hexd! & o7l U 3k & a1aqg 45 Fgfaaat & 181 R 7 i i & a8 agia AFardeR
STRINT (AT SREY) 7 SFeueiREIh HeaToT fIHNT St RO Fd1aft Aifew Ja 81 fAdrra & Sigar 3 Rgfaaat uewr & e ara Ht
TS 1 gTeTich 39 WHY AGXE! # il TR AT TR A Aeh T gs oF | St fRIeprard & SimeR W wvgee 3 Aifew #9181

AT ISR BRIl defel SR 3 STNT bt Asft 7 fAmrra & et & S siffer @ 7 2025 &t T ThTei ISR 7 45 F 3ifdw
fgfaeat $r &1 a8 d9 & S1a I57 WaR A Fgfaaal ©R A o &t g1 fRAeprra 7 oty § b 7= SRS SisRGd I TATRI,
ST, AT SEATET SR Tgod aRTech & fAgfamat & 7% &1 a8, Al & Jarfad s79 T s (Agfaaal &I sira uger 4 &

UG AT & TR IR I Bt 2l

g1 3 o gUT ARepR & AR AeRE! H fA&rhl I well ST @ ear hY AR 81 31t ek Hezdl 7 9T ufehan ueie afafa gri gidt
off, AR 31 T hellepd fohaT ST 38T 1 319 TR UGeT S Aol & Agzd & Wl +ff fYer dar oo ST & ATegH € g1 6l IR &,
S gt 2e S uradT wiemd SiR exey et 811 STR UaeT # @ 15 §SIR AT UTd Aexd darield &, o9 aig 12 dr@ &
SATET BTA-BTHTY UG 38 &1 378 31 3TN & SFHR A} ht 97l chl ST o st &1

BIcT 81 # IsAaId Aexdl h e saqen # meafsat & favg 50 § rfde Remrad Tg AHaifdeRr smal (gugsme) # 6t it
&1 S &= oTRIY & foh TP} 7ag ¥ I Y Haed! A YOHISeIRe! 3R TAHISaIRe! (A3 P 3T TIehe Trg o)
UTSIehH AT 811 & aTG fRA8Teh! hl A1RIAT 31 UTSUshHI o ST T8l & | U hedTul & fAaerens ferer arqa o1 we & s o
TeRUTl I fAIehrId STt 8, Sh! ST e T6! ¢ | o A B hiRATs bl ST gehl & | fAIchrIdehd! deTgl 3T &1 el & foh 3gi- IR
SEATAST 31T i A &
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